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INTRODUCTION 

I the Chairman of the Commuttes on Public Undertakings, having 
bsen authorised by the Committ=e 10 this behalf, present this Fifteenth 
Report on the general working of the Haryana State Agricultural 
Maiketing Board 

2 During oral evidence the Committee examined the represen- 
tatives of th Department/Board oconcerned A briel record of the 
proceedings of each meeting of the Commuttee during the year 1983 84 
has been Lept पा the Haryana Vidhan Sabha Secretariat 

3 The Committee place 0४ record their apprectation of the 
valuable assistaace given to them by the Accountant General Haryana, 
and पा staff and are thankful to the Secretary to Government Haryana, 
Finance Dopartmsat 1including his representatives and the representa- 
tives of the Department/Board who appeared before them from time to 
ttme The Commutte: are also thankful to the Secretary, Deputy 
Secretary the dealing Officer and फिट Staff of the Haryana Vidhan 
Sabha for the whole hearted co-operation and unstinted assistance 
given 1ए preparing this report 

Chandigarh SAGAR RAM GUPTA 
the 28th February, 1984 Chairman



REPORT 

HARYANA STATE AGRICULTURAL MARKETING BOARD 

INTRODUCTORY 

Th Haryana State Ag icultural Marketing Board came 1nto 
existence on 1 8 1909 as 4 result of division of the erstwhile Punjab 
Stare Agricultural Marke पाई Board  Earlier than that the Pun,ab State 
Agriculturil Marketing Board was functioning under the Punjab Agricul- 
tural Produce Muirkats Act 1961 The pressnt Board 15 also functtooing 
under the said Act The objects of the Punjab Agricultural Produce 
Markets Act 1961 are to achieve better regulation of the purchase sale 
storage and processing of agricultural produce and the establishment of 
markets for agricultural produce in the State 80 as to ensure that the 
produ er/farm r 1s not exploited by a dealer The green revolution 
has help d irmmensely for increasing market surpluses The existing 
mandis were not commodious enough to receive increased foodgrains 
and other commodities 10" tha peak season Therefore, the work of 
development of new grain markets and vegetable markets became a 
necessity and was taken एफ by the Board Earlier the mandis were 
functiomng under the Colonisation Department but with the establish 
meot of the Board the mandis under the Colonisation Department are 
betng gradually transferred to the present Board Thus besides 
establishing new mandis effecting 1mprovements 1n the old mandis 
transfecred by the Colonisation Department became one of the 
fuactions of the Board At present there are stil 29 mandis 
which have not besn transferred by the Colomsatton Department 
10 the Board 

There are =t present 89 Principal Yards 101 Sub Yards and 73 
Purchase Cenfres functioning under the Board A list of the said 
Principal Yards Sub Yards and Purchase Centres 15. given 8 
Appendix—A 

जा पल 

The func 10175 of the छज8ात are to एए0शातेड modsrn धताशादटड hke 
pucca cemsnt concrete platforms, electricity water supply cattle shads 
re t house हाठ 10 the mandi  Th 16 are ¢ rtain measaces regulatory पा 
natur tik.n by the Board for fixing timings of auctions proper payment 
of market produ~e etc In adiition to p oviding various facilities for 
eisy/better mark ting of farmar, praduce the Bo rd also tries to ensure 
to a very suasstanial extent that the farmer 15 not exploited by the 
middlemen/traders and that the producer gets a competetive price for 
his produce 

2 ORGANISATIONAL SET UP 

Uader th= A~t the State Governm nt constitutes the Board consis 
ting ofa Chairnin and a Chi~f Aimimstrator and 11 other memnbers 
of whom 4 shall b. ofiwcal (Diector Agriculture JYomt Director 
Matke ing  Direct r Ammnl Husbandry and Registrar Coopearative 
Societie ) and 7 non offictal members  Uader this Act the term of the 

\ -
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non official members of the Board 15 3 years The non official members 
are drawn from the following — 

() One shall be from the producer members of Committee 

(u) one shall be member of the other registered organisation of 
the farmers 

I 
(m) one shall be progressive producer of the State of Haryana 

(५ one shall be from among such persons licensed under Section 
10 85 are members of the Commuttee 

(v) one representing Co operative Socicties 

(v1} one shall be from amongst the persons licenced under Section 
10 and 

(vn) one representing Panchayat Samitis 

The working of the office of फिट Board 15 divided mto two wings 
namely construction wing headed by the Chief Engineer assisted by 
2 Superintending Engmeers a Senior Town Planner 11 Executive 
Engineers one Arohitect 37 Sub Divisional Officers etc alongwith 
other supporting staff The other wing namely, Admmstrative Wing 
1s headed by the Secretary of the Board assisted by the Adminstrative 
Officer Chief Marketing Enforcement Officer Chief Accounts Officer, 
Marketing Development Officer a Fire Adviser etc alongwith suppor- 
ting staff The Chief Admumstrator enjoys the powers of Head of 
the Department whereas the Jomnt Diector Marketing 1s ex ofhcio 
Secretary of the Board and has the powers of head of the Office 
The cases एव both the wings are put up to the Chief Administrator 
for his §inal orders where he 25 competent and where ever the decision 
of the Chairman of the Board 15 needed the files are putup to the 
Chairman of the Board for his final orders through the Chief Adminis- 
trator Besides the aforesaid two wings, Resident Assistant Examiner 
with 2 supporting staff has 8150 been engaged to conduct day to day 
audit of the Board 85 there 15 the system of pre audit 

The State Govt by notification establishes a market Committee 
for every notified market area and specifies 1ts headquarters 

A Market Cemmuttee consists of 11 or 19 members 85 the State 
Govt may 1n each case determine cut of whom one shall be था official 
appointed by the State Govt The ,members of फिट Commuttee are 
appomnted by the State Govt by notification from amongst the 
producers of the notified area of the Committee persons licensed 
under section 10 and persons licensed under section 13 

The Market Commuttec 1s headed by ,a Chairman However, 
day to day working of the Commuttee 15 looked after by a Secretarfir 
who 1515 executive officer All employees engaged 1n connection wit 
घाट management of the affairs of the Commttec are under his control 
The Secretary advises the Commuttee and 1ts Charrman 1n the hight of 
the provisions of the Act rules and bye laws framed thercunder and the 
directions of the Board issued from time to time as well as previous 
aecisions of the Commuttee
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The details under broader heads of mncome and expenditure are 

given 1n Appendix— B 

It will be observed from above that as on 3151 Dec 1982 an 
amount of Rs 27318 lakhs was lying with फिट Board Further, an 
amount of Rs 12 90 33,175 72 lakhs was lying with various market 
committees on that date as per appendix C 

The accounts of the Board are being audited by the Exammer 
Local Fund Accounts, under the Resident Audit Scheme according to 
which all payments are pre audited and income stock and property 
accounts are post audited The audit of the head office 1s conducted 
by the Resident Audit Officer and the accounts of the Market 
Committees are checked by the Audit Officers गा घाट field 

4 CURRENT ACTIVITIES AND FUTURE PLANS OF THE 
BOARD 

The Board was created 1 August 1969 and the copstruction wing 
came आए existence पा March, 1972  Upto August 1978 the develop- 
ment programme was not properly planned for any particular type of 
work and the Board carried out activities पा the mandis of the State 
पा. various fields iz pucca platforms road food storage, godowns, 
office cum rest house cattle sheds provision of water supply and 
electricity  staff quarters, etc  Since August 1978 development of 
26 grain markets was taken up under World Bank Project -which 1s 
expcted to be completed by 3112 1984 From August 1982 
development of grain markets under Master Plan with total outlay of 
Rs 221 10 crores has been taken in hand This plan1s expected to be 
completed पा 20 yewrs Under this plan 128 grain markets and 14 
fruits and vegetable markets will be constructed besides providing 
additional facilities पा existing 41 maikets The plan 15 divided पाठ 
four phases of five years each The first phase of this plan commen 
ced 1n September 1982 36 markets are bemng developed 1n this phase 
which घाट listed as below — 

District and Phase wise construction Schedule of Gram Markets m 
Haryana under the Master Plan 

Phase—T (Sept 1982 to Aug 1987) No of Markets to be deve- 
loped—36 

Sr Name of Market 
Na 

Dnstt— Ambala - b 

1 Ambala Cantt 
2 Ambala City F & V Mkt 

Ambala Cantt F & V Mkt 
4 Chhachhraul 
5 Mustafabad 

Distt Karnal 

6 Karnal 
7 Kunjpura 

.
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Sr 
No 

Name of Market 

Distt 

Distt 

Distt 

Distt 

Distt 

Distt 

Kurukshetra 

Thanesar 
Ismailabad 
Piph 
Seewan 
Gumthala Garhu 
Gumthala Rao 
Kaul 

Rohtak 

Rohtak F & vV Mkt 
Bahadurgarh 
Meham 

वे पाएं 

Jind 
Safidon 
Pillukhera 
Garlu 
Dhamtam 
Dhanaurt 

Sonepat 

Barota F & V Mkt 
Sonepat 

Hissar 

Bhuna 
Fatehbad Cotton Market 

Gurgaonn 

Nuh 
Tauru 
Punhana 
Ferozepur Jhirka 

Farnidabad 

Faridabad 

Sirsa, 

Sirsa Cotton Market 

Mohindergarh 

Nangal Chaudhr1 
Atels 

Bhiwam 

Satnal
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The Head office of the Board has been constructed at Panchkula 

at दा estimatea cost of Rs 27 53 lacs and was completed and occupied 
by the Board 1n October 1983 Further 116 staff quarters of different 
categorles are under construction at Panchkula at a cost of Rs 92 35 
lacs ही these houses are likely to be completed by the end of 
March 1984 The scheme for the construction of additional 136 staff 
quarters has been sanctioned atan estimated cost of Rs 129 lacs and 
the construction was to commence 1n August 1983 

6 

5 OBSERVATIONS AND RECOMMENDATIONS 

(1) The Board 1s at present having a non official Chairman but 
there are no non offictal members as the term of non official members 
expired on 26 2 1983 and the nomination of the new members has not 
been made 50 far Duriag oral examination the State Government re- 
presentative and the management of the Roard was asked to explain 17 
detail the reasons for not nommating the non official members of the 
Board ए reply 1t was stated that the matter was under consideration 
of the Government = When asked as to when the nomination was ex 
pected to take place the reply was as early as possible 
The Governmesnt representative could not give a date by which 
the nommation could Dbe completed The Committee feel that 
the Board have be.n created for the w lfare of the pzople and 
activities of the Board are mainly concerned with the farmers dealers 
etc It 15 quite necessary that the non offictal members of the Board 
should be there to ensure proper working of the Board 
It 1s therefore, recommended that the non-offictal members of the Board 
should be nominated 85 per the provisions of the Act at the earliest In 

Q or fature alse it should be ensured that the functiomng of the Board should not 
be left only m the hands of the official members, and whenever a vacancy of 
the non cffictal members, arises it should be filled पु without any 10५5 of time 
b 

Simtlarly the Commiites was surprised to learn that excepting 
Narwana and Uchana Market Commuttees the other Market Commuttees 
1 the State have not been nomunated since the formation of the 
State and that the Market Committees are being run thrrugh Admins 
trators who happen to be the Sub D visional Officers This1s a denial 
of democratic functioning of the market committees and also non 
complance of the Act and rules framed thereunder During 
the course of oral exammation the Governmsat repressntative 
stated that proposals 1n respsct of nomination of the Market 
Commuttees from the field have been res 1४60 and are under considera- 
tton of the Government The Govt representative however regretted 
his inability to tell the Govt policy and .1¢. mind 10 this respect 
When asked to produce the file on the 81 j2st they declinsd to make 
it available to the Committes 

e 

~ - 0 The Commuttee are not happy over this sad state of affairs on the 
functioming of almost all the market commirttess 1 the State under 

न official dom The Commttee, therefore, récommend that nommation of ail 
the market commttees should be completed withm one month and report 
furmshed to the Commmttee 

T
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The Commuttee further recommend that the ML As of the respective W 
areas should be associated at the time of making nominations of the market M(P \ 
Commttees m the State 

7% 
(2) At pressnt the accounts of the Board are not maintained on 

conmercial Iines 1 ¢ under double entry system and simple 1ncome and ¥ O~ 
expenditure 1ccounts are mawtaieed This does not reflect true and 
corr.ct pasition of the State of affairs of the Board The Board have 7—[*% 
mve t d crore, of rupzes 1a crsating various assets which are not being 
depicted anywhere 10 accounts Further as per statemenf of accounts 
furnished to the Conmittee 1t 15 noticed that lacs of rupe=s are shown 
under suspense account whioh 1, stated to 08 1n the naturs of advances | 
made to the varioas parties Moreover, uander the present system there 
are huge chances of maanipulations emb=zzlem nts musappropriations, 
defalcations etc etc  Itis therefore very essential that the accounts 
of the Board ar. maintained on commesrcial hnes so that the affarrs of 
the Board dre r.flected 1n tru~ and correct manner 

Durnng the course of oral esamination 1t was intimated by the 
Government that the Board have been mstructed to prepare the accounts 
on commercial ltnes Action 1m this behalf should be taken immedia 
tely and final accounts for the year 1933 84 should be prepared 
on commercial limes bringing out the mcome and expenditure account 
as well as the balaace sheet contamming, inter alia various items relating 
to lhabitties, fixed assets, carrent assets, investments, advances etc 
Further as required under section 43 (xvi) of the Punjab Agricultus 1l 
Produce Market Act [961 the form 0 wuch the accounts of the 
Market Commuttees are to be kopt and the aduit and publication of 
such accounts the charg.s 1f any to be made for such audit have not 
y~t be=n prescribed though a period of over 14 years has tapsed sinoe 
the formation of ths Board The Comumittes Recommend that .he said 
rules should फट framed without any further loss of time so tazt a uniform 
practice पा the mamntenance of accounts ani thewr बता 15. followed 

Furth>r 1t has been brought to the notice of the Commuttes that 
audit of the ac~ouafs of the Board 1s conducted by the Examiner 
Local Fund Accoun  Tne tramsactions of पड Board run into crores 
of rupzes बाएं this 15 th~ only public und rtaking which 15 n>t uader 
the audit conrol of Comptroller and Auditor General of India 
During the course of oral exammation 1t was mtimated oy the r.- 
presentative of the Board that पड matter whs being examin 4 by the 
Finance Departm n* but a finai decision was yzt to be taken 

The Commuttee recomend that the audit of accounts of the Board 
झा he condacted 1n the S1m maaner पा whch the audit of accounts of 
dther public undertakings 1s bemg got doae 1 e from the statutory 
anditors as well as by the Comptroller and Auditor Geaeral of Judia 

(3) In 15 written reply the Board stated that at the time of O/ 
bifurcation the Haryana State Agricultural Marketing Board recerved F 
from the erstwhile Punjab State Agricultural Marketing Board कि 
Rs 10000/ for meeting day to day exp nditure and certain items of 7 
furatture, fixture and fittings  The distribution of assets and liabilities 
among the successor Boards s however still to be completed and finally
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decided  The Commutteo note with surprise that even after 8 lapse of 
more than 14 years this matter still remains to be settled फीट Comm 
ttee recommend that this matfer regardmg the distribution of assets and 
habilities of फिट erstwiule Punjab Board between the successor States 15 
taken up at 2 very high level so that the same 15 settled within 6 months 
Action taken 1n this behalf and report regardmg the final outcome should 
be mtmmated to the Committee 

8 

(4) The Board has gota construction wing headed by a Chief 
O Engimeer and other supporting staff to execute the various construction 

7 ,%works In 15 written reply the Board intimated that the Commyssioner 
] | Ambala Division had conducted an enquiry relating 10 the construction 

work against some officersof“thie Board; which was 18167 on transferred 
to the the Vigilance Department From the subsequent information 
supplied by the Board 1t has been noticed by the Commuttee that there 
were 1o all_ Ex__g__V_TSZ cases 1nvolving 9 officers relating to the comnstruction 
wing which had been sent to the Vigilance Department These cases 
mainly 1elated to the short supply of material use of 1655 matertal 1n 
the works excess payment to the contractor work not executed accor 
ding to the specifications payment of road rollers made on theoretical 
basis without mamtaiming log book enhancement of work without 
admnistrative approval and approved estimates etc From a perusal 
of the statement furmished by the Board it became apparent that 1n 34 
cases one Shr1 Anand Parkash was mvolved and 1n 25 cases आप D R 
Kapoor was mainly responstble It was further noticed from the state 
ment that out of 34 cases against Shr: Ananu Parkash m 31 cases the 
charges had been proved after an enquiry conducted against him It 
was also noticed that the services of Shr Anand Parkash had been 
termmated m October 1982 However during the oral examination 
it transpired that हा Apand Parkash on a representation to the 
Government had not only been reinstated on 30 12 83 but had also been 
promoted to the next higher post of the Superintending Engineer and 
the enquiry had been re ordered Similarly पा the case of Shn D R 
Kapoor though the enquiry was pending agemst hum the officer had 
also been promoted to the rank of Supermtending Engineer on officia 
ting 08515 m his own grade 

It was also noticed thatin other cases पा. which enquiry had been 
mstituted आज to seven years back the enquiry report had not been 
finalised 

The Committec was also pamned to observe that the scope of 
various construction works had been enhanced from the sanctioned 
amount of Rs 86 10 lakhs to Rs 274 46 lakhs The Committee 1s 
unable to understand as (0 how the above named officers were spending 
the amounts without administrative approval or without getting 
the revised estimates approved and sancfioned from 8 competent 
authority  particularly when tle senior cfficers of the Board 
must have been checking the works  The Commuttee thus strongly feel 
that practically no financial control was bemg exercised by any functionary 
of the Board उए the case of these works 

The Commuttee are also constrained to observe that the Govern- 
ment/Board informed the Commuttee that 1t would not-be पा the interest 
of the State to furnish acopy of the enquiry report of the Commis-
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sioner Ambala Division as well as the report of the Vigilance D.part- 
meut 1n this regard as also the files relatingto the disciplinary actions 
aganst Sarvshr Anand Parkash and D R Kapoor The Comumttee fail 
to appreciate the interest of the State which was threatened by withhold 
1ए४ these re ords The Commutteé therefore, view that the functionmg 
of the construction wing of the Board 1s not at all satisfactory and 15 
highly irresponsible and the Commuttep, therefore, recommend that the 
construction wing of the Board should he wound up and work thereof 
should be handed over to the Public Works Department ( B & R) 
of the State Govt It will not be out of place to mention that even now 
the works relating to the Public Health घाट being got done from the Public 
Health branch of the P WD 

(5) During the course of examnation of the Board 1t came to पक 
the notice of the Commuittee that there were 36 cases mvolving financial 
losses and theft relating to the varjous officials of market committees ({._86 
10 the State  Tac cases relate to the misappropriation of funds, embez- 7 
zlement of money delay पा depesiting the amounts with the Commuttees 
loss of marketfee etc It was noticed that enquiry पा. some cases 
relating to the years 1974 75 onward stood incomplete  Such 1nord:- 
nate delays in conducting enquirtes and पा taking switable final action 
पा the matter of lapse committed by employees lead to a great loss to 
the Board/Market Commuitt-es because i the intervenng penod 
many of the defaulters happen to have retired or left the job 

Ducing th= oourse of oral examination 1t was intimated to the 
Qommuttc that the edquuies 1n resp.ct of various cases were being got 
conducted throngh the various officers of the Board who had also 
other works 10 do and thus such offic 1scould not have much time 
to devete m conducting the enquiries properly 

During the last stage of oral examnation the Board/Govt 
representative 1aformed the Commuttee that for ensuring speedy enquiries 
and action agawnst delinquent officets the Board had got sanctioned the 
post of an HC S Officer to work as an Enquiry Officer and that the 
Chuef Secretary of the State had 9550 approached to send an H C SOfficer 
for the 09 It 15 recommended that the posting of the said सा C'S Officer 
should be done withont any delay aal all the pending enguiries mcluding 
those of comstructron wing s'ould be got completed by that officer 
within one year Infatare alsp 1t should be ensured that no enquiry 15 
kept pending beyond 6 months and suitable action agamst the defaulting 
employees of the Board/market comnittess 15 taken 

(6) During oral exammnation the Committee was 1aformed thai::wM 
the Board provides following facilities पा the mandis — 

‘ 1 Leveling & Landscaping 7’/ दर 

2 Individual Auction Platform 
- [~ N M 3 

3 Street Lighting ///’____, e 

4 Metalled Roads _.—)r,,Cgf (9
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F 5 Godown 

Boundary Wall , 

] 

6 

7 Grading Unit/Equipments 

8 Check Post/Gates 

9 (a) Common Drying Platform 
(b) Covered Platform 

10 Public Toilet 

11 Water Cooler Room , 

12 Bulding for Post Office, Bank Building 

13 (a) Water Supply & Sewerage 

(b) Storm Water & Drawage 

14 weigh Bridge 

15 Office Rest House & Library building 

16 Cattle Shed Watertrough etc 

17 Parking 

18 Cooperative Canteen and 

19 Fire Fighting Station 

However durnng the course of on the spot study of various 
mandis the Committee noticed that the followng deficiencies existed 
m some of the mandis — 

(a) Levelling work was still to be done for example पा Smsa 
market committee 

(b) There was lack of covered sheds in mand;s and the farmers 
were पाए difficulty for parking their tractors and bullock carts 

(¢ Some of the mandis get water logged during ramy season 
and there does not exist proper sewerage and storm water 
dramage system 

(d) The problem of stray cattle and pigs exists 17 most of the 
mandis and check posts/gates weie not mamtained properly 
The Commiftce recommend that the Board should conduct a survey 
ofall mandis functiomng under फिट Board apd e¢nsure that all फिट aforesad 
facihities are provided या all the mandis In addition the Commttee 
would फाइट to recommend that the following facilities should also be 
made available by the Board/Market Commttees m the man disfanctiomng 
m the state— 

() There should be a common reom m every mandi where the 
various types of labour workmg m the mardis can get together and



have rest during their leisure titme Tlus common room shoald be 
properly furnished and canteen and torlet facilities should be provided 

11 

(n) In every mandi/club/recreational faci'ities should be provided 
for घाट traders/farmers/visitors/labourers - 

(n) Every market committee should orgamse one study tour to 
other States annually consisting of farmers, traders and labourers 

(हर) The common requrements of the farmers हट seed, nsecti 
cides fertilizers etc should be made available to the farmers withn the 
precincts of every mandi 1tself आएं the respective cooperative market 
societies should be persuaded to open पिला sale outlet m the mands 

ही 

(v) Every mand:i should be equipped with a Civil and Vetennary 
dispensary 

(v1) Market Committees should open extension centres in every 
Prmncipal Yard for imparting knowledge and educating farmers regarding 
Iatest agniculture techmiques 

(सा) As per statement furmshed by the Board rest 00585 
have been constructed by the Board/Committees at 49 places 
From a perusal of the statement, it has been noticed that पा 
most of the cases, the rest hoases are not bemng used by the farmers 
for whom these are meant The Board should take necessary measnmres 
to see that the farmers use the rest houses as and when necessary 

(vin) Every market Committee should encourage sports activities 
पा the mandis under 15 jurisdiction and नाता sports should be orgam 
sed by the Board 

(x) To deal with the problem of stray cattle every m-rket 
committee should post cattle scarer at every gate of every mandrn 
nse and such cattle scarers shonld not allow any cattle/pigs शॉट to 
enter the gate of the mandi 

(x) The market commitees 1 collaboration with the various 
departments should get planted maxmum number of trees/plants वा all 
the mandis and areas around 1t 

(7) The Board has created a capacity of 217500 M tonnes 24 
of storage by constructing godowns मां differcnt places of the State 4 
From the statement of year wise rents received from godowns by the 7 ’% 
Board 1t was noticed that there were wide vanations between the amount 
due on account of rent from year to year It was explamned by the 
Board s representative that various other agencies had also created कै 
godown capacity at various places and thusthe capacitycer ated by 
the Board was not bemng fully utilised The Committee feel that 
storage capacity 1s an important 1tem 1n the market of agiicultural 
produce and itis a sheer wastage if thesame 15 not utilised fully 
The Board should pursuade FCI and State Warehousing (000 
ration as well 35 other pnvate parties and should ensure that 15 storage 
capacity 1s fully utilised A report mm respect of the action taken 1n 
this regard should be furmshed to the Commuttee within three months



I 
m (8) On 8 perusal of the wntten reply furmished by the Board it 

was observed by the Commuttee that the Board as also the market 
1 {’?,b committees were maintaining a fleet of vehicles at its disposal and 

mcurring heavy expenditure on therr running and maintenance The 
Comnuttee 8150 noted that most of the committee were being admims- 
tered by the Admimstrators who were having their own official 
vehicles at their disposal ‘The commuttee under the circumstances fail 
to appreciate the need for mamtaimng jeepsfcars by the market 
ommittees 

he Commmttee therefore recommend that the number of vehicles at 

12 

he disposal of the Board/Market Commttees be reduced to the 
pummam 50 as to save ummecessary expenditure on their ranmng and 
maintenance 

The Committee fuarther recommend that one of the effective steps 
) m this behalf can be that every market commuttee should have at 

its disposal a motor cycle mstead of a car/Jeep 

(9) Durnng the course of oral examination of the Board 1t was 

noticed that the Board had obtained loans from the World Bank at 
T"O the rate of 1249 interest whereas it 1S advancing the [loar to the 

H S E B at the rate of 7%, The Comm,ttee recommend that the surplus 

कान fund of the Board/Market Committees should be mvested m such a 
manner as would fetch higher rate of interest so that there 1s no 
loss to the Board on this account 

(10) During the course of oral examination the Committee was 

mformed that the Colomzation Department had also developed some 

mandis 1n the State and as many as 29 mandis were yet to be trans- 
ferre  from the Colomzation Department to the Board The 

Commuttes were also sorry to learn that these mandis could not be 

developed fully owng to the non transfer of the possession to the 

Board The Committee therefore recommend tbat immediate steps be 
taken to transfer the remammg 29 mandis to the Board without any 

further loss of पार 

(11) पाए the course of oral evidence of the Board the 

Commuttes was informed that छिपा functionaries of the Board had 

visited foreign countries and only ome of them had submitted the 

tour report to the Board/Government Th- Committee also noted 

that no substantial benefit had accrued to the Board as aresult of these 

oreign tours The Commttee therefore  recommend that foreign 
| may be allowed only in unavordable cases and the Government 

should also ensure that only such foreign toar> are undertaken as 

would provide meterial benofit to the Board The Govt should also 
ensure that every person who undertakes a foreign tour submuts a 

detailed report to फिट Board/Government regarding the experience 
gamed 

(12) During an on the spot study of the various mandis of the 
State 1t came to the notice of the Commuttes that the rates fixed for 

various tvpes of labour jobs 1 the mandis were very low In the 

present day of high cost of lning 1t 15 felt that the rates should be 

enhanced to such an ext nt as may ensure proper wages to the labour 

dong varjous 1005 10 mandis
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(13) During the course of oral exammation 1t was noticed that 

various market committees 1n the State purchased tarpaulins valuing 
Rs 1300 lakhsin 1981 82 and Rs 69 84 lakhs 1n the year 1982 83 10 
provide the same to Arhtias and small and marginal producers on 
nominal charges of rent or sale against full price on  no profit no 1085 
basis so that the same could be used to safegnard the agricultural 
produce from untimely rains On receipt of various complaints regarding 
the purchase of the tarpaulins the Chief Accounts Officer of the Board 
was appointed by the Board to investigate into the matter After 
visiting various market committees the enquiry officer reported that 
market committees had purchased the tarpaulins either without budget 
provision or agamnst a nommnal budget provision It was also noticed 
by him that the tarpavling purchased were under sized and thereby th erc 
was short supply The quality of tarpaulins purchased and price paid 
also varied from place to place The report of the Chief Accounts 
Officer was exammwed and 1t was dectded by the Board to suspend the 
persons responsiole for the purchase where the tarpaulins were short of 
the value of Rs 25000 and above It was also decided that all the 
Secretaries who had made purchases should be charge sheeted and sample 
of the tarpaulin purchased be obtamed to verify the tarpaulins The 
matter was reported to the Government 10 October 1982 and पा all 30 
Secretartes were suspended Tt was considered by the Board that the 
persons who were responsible for the purchase could be Adminisirator 
Secretary Market Committees and Resident Audit Officer In addition 
to these three the Accountants Market Commuttes and the Storekeepers 
Care Takers were also at fauit 1n these purchases Thus the aforesaid 
five officials could be taken as jomntly responsible but proportion of 
responsibility of each offictal could be fixed only after detailed 
1nvestigation by the Vigilance Department 

The Committee therefore, recommend that enqury may be got 
completed by the Vigilance Department at the earliest, and the report 
thereof furmished to the Committee within three months 

(14) From the written reply ard the oral examination of the 
representatives of the Board the Commitice camre to nourish a feeling 
that का the matter of recruriment of employees and the r transfers there 
15 a scope for rationalisation  Some mal practices by the employees 1n 
the Board and the various maiket commiitees under 1t have come 10 the 
notice of the committee It has also been observed that the practice 
of keeping some employees at the same station for long duration results 
1n a disadvantage to the nstitution and impairs the overall efficiency 1n 
working The Commuttee, therefore, recommend that the Board/Market 
Committees should scrupulously follow फिट morms and rules regarding 
recruitment and posting and transfer of their employees which are 1 vogue 
m the State Government Departments 

(15 Though the Commuitee are satisfied that the Board bave 
been taking various steps to check evasion of market fees but a lot 
remains to be done The Commuttee wonld recommend that the Board 
should try to evolve a fool proof system wherchy evasion of mark~t fees as 
well as squandering of funds 1s brought down to the mmmmum level The 
Board may also look inte फिट advisability एव mtroducing a system whereunder 
every arnival of produce पा the mandis 15 recorded at the octrot post as well 
as at the mand:i gates and sumlarly the outgoing goods are also recorded 

’
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hkwewise This according to the Combuttee, will go a Jong way 
का detecting evasion of market fees 

16) The Commuttee observe that before the Supreme Court 
judgment dated 4579 the Board was utilisingits own as well 25 
market commuttee’s funds पा various rural welfare schemes That 
utilisation of fund helped a lot in पाएं developm=nt which ultimately 
led to agricultural production and 1mproving the lot of farmers The 
Board contended that the Supreme Court 10 1ts judgment had tied down 
the hands of the Board/Market Commuittees and 1t could 00 more under- 
take those activities now Though the Board during the or 1 examina- 
tion informed the Committee that a Committce headed by Sh S S 
Surjewala had opined that the Board could undertake the same activities 
even after the judgment of the Supreme Court withoyt effecting any 

amendment 1n the law yet looking to the present hesitation of the Board/ 
Market Committees पा undertaking those 10bs the Committee |recomm- 
end that swtable amendmants should be made m the Pungab Agricultural 
Produce Markets Act, 1961 and the rules framed thereuader so as to enable 
the Board/Market Committees to nndertake थी. possibie developmental 
activities था फिट Nofified areas covered by the Market Committees 

(17) Before concluding this report the Committee observe that 
the Board has crossed its infancy stage but 155 working h s not come up 
to the mark Th~ Board/Market Commuttees have adequate surplus 
funds and assured future 1ncome Which could best be utilised for the 
development of the State in a much better manner The Committee 

during 1itsdeliberations came to nourisha feeling that there 15 a clog पा 
the smooth and efficient working of the Board Numbers of embezzle- 

ment and other cases together with the cases of inordinate delay 11 the 

conduct of disciplinary cases and such other things have strengthened 
this feeling of the Commuttee The withholding of certain important 

resord from the perusal of the Commuttee has forced the Commttee to 

elieve that the affairs o the Board are not beiag carried 0ए 10 the best 

interest of the Board itself and the State Government = The Commuittee, 
therefore recommend that the State Government may consider घाट 

desirability of comstituting a high powered commuttee fo look 10 the 

existing state of affairs and suggest such ways and means as may secure 

efficrency and better performance of the Board and Market Commuittee 

thereunder
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APPENDIX A 

(Referred to 1n Para 1 of the Report) 

Last of Principal Yards/Sub Yards and Parchase Centres 1n 

Name of Market Committee/ 
Principal Yard 

Haryana 
- 

Sub Yard Purchase centre 

—— 

Dastrict 

AMBALA 

1 Ambala City 

2 Neneola 

3 Ambala Cantt 

4 Barara 

5 Jagadhn 

6 Yamuna Nagar 

7 Chhachhrauli 

8 Mullana 

9 Sadhaura 

10 Naraingarh 

11 Raipur Ram 

12 Kalka 

KURUKSHETRA 

13 Thanesar 

14 Piph 

. 15 Shahabad 

16 Ismailabad 

कि 

Subzt Mand: 
New Grain Market 
Fodder Market 

अजब को - 
w 

bk
 
—
 

4  Subz1 Mand: 

; 1 TUgala 

5 Mustfabad 

6 Subzi Mand: 
& Gram Market 

7 Bilaspur 
8 Khizrabad 

9 Saha 2 Talhen 
Guyran 

10 Kesm 

3 Rasulpur 

II Shahazadpur 

12 Barwala 

13 Pinjore 
14 Mallha 

15 Xirmich 4 पाप 

5 Morthala 

6 Nalwi 

16 Jhansa 
17 कण 

18 Malikpur 

4



Name of Market 
Committee/Principal Yard 

16 

Sub Yard Purchase Centre 

17  Pehowa 

18 Dhand 

19  Fatehpur Pundri 

20 Kaithal 

21 Cheeka 

22 Ladwa 

23 Radaur 

24 Sewan 

KARNAL 

25 Karnal 

26 WNilokhen 

27 Taraon 

28 Indn 

29  Nissing 

30 Gharaunda 

31 Panipat 

32 Madlauda 

33 Samalkha 

19 

20 

3o 

31 

32 
33 

Gumthala Garhu 

Kaul 

Old Grain Mkt 
Pai 

Arnauli 
Mehmoodpur 
Kamehr; 

Babaip 

Jathaiang 
Gumthala Rao 

Jundla 
Kunjpura 

Nigdu 

Babarpur 
Israna 

34 Chhichhrana 

20 

21 
22 
23 

24 

25 
26 
27 

28 

29 
30 

31 
32 

33 

34 

35 

Bhorsaidan 
Bodhni 
Neemwala 

Habn 
Rasina 

Yakhol1 
Keorak— ~ 
Bhudhanpur 

Bhagal 
Bhoosla 

Ramthali 
Bhopur 

Mathana 

Gohra 

Urlana Kzlan 
Gheer 
Mohtudmpur 

Samana Bahu 

Saga 
Ramba 
Garhi Birbal _ 

Bayana 

Barsat 

Munak 

Bapaulx 
Sanauh 

Ahar 

Afta Dikadla 

Jaurasi
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Nam of Mirket Com 340 Yard 
mittee/Prmcipal Yard 

——— ——— ity i — —— 

34 Assandh — 35 Balah 

SONEPAT 

35 Sonepat | 36  Murthal 
37 Bahalgarh 
38 New Subzi Mandi 
39 Xharkhoda 
40 Mohana 

36 Ganaur 

37 Gohana 41  Subzi Mand: 

42  Mundlana 

43  Khanpur Kalan 

ROHTAK - 

38 Rohtak 44 Kalanaur 

45 Berl 

. न 

39 (लाएं 

40 Sampla - 

41 Bahadurgarh3 

42  Jhajjar 

43 Kosh 

GURGAON 

44  Gurgaon 46 Farukhnagar 

45  Pataudi 47 Bohro Kalan 

46 Punhana 48 Pmangwan 

47 Nuh 

43 Sohna 49 Badshahpur 

Purchase Centre 

36 Salwan 
37 Kurlan 
38 Uplana 

39 Biswar meel 
40 Nahra 
41 Siwanmal 
42 Purkhas 

43 Datauh 
44 Pungthala 
45 Sanpera 

46 Baroda 

46  Bichpan 

48 Kalot 

49 Sangh 

50 Chhara 

51 Lakhan majra 

52 Assaudha 

53  Badl: 

54 Khor 

प्



Name of the Market Com 
mittee/Prinotpal Yard 

49 Tauru 

50 Ferozepur 
Jhirka 

FARIDABAD 

51 Fandabad 

52 Ballabgarh 

53 Pilwal 

54 Hodel 

MOHINDERGARH 

55 Narnaul 

56 Atelr 

57 Rewar 

58 Kanina 

59 Mohindergarh 

BHIWANI 

60 Bhiwam 

50 

31 

68 

69 

18 . 

SubYard . Purchase Centre 

Nagina 

Fanidabad NIT 55 Pahl 
56 Tigaon 

57 Mohna 

Fatehpur Biloch 

Hathin 

Mindkola 

Hassanpur 58 Baraul 

Bichhoie 

Nangal Chaudhn 

Grain Bazai Narnaul 

Nizampur 

Nawaz Nagar 

Kant1 

Bawal 

Dahina 

New Subzi Mandi 

Kund 

Dharuhera 

Nangal Saroht 

Chang 

New Vegetable Market
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Name of the Market Com 
mittee/Principal Yard 

19 

Sub Yard. 

61 

62 

71 

72 

73 

HISSAR 

4 

75 

76 

77 

78 

Charkhi Dadni 

Loharu 

Ju 

Tosham 

Behal 

Siwam 

Jind 

Julana 

Pyilukhera 

Safidon 

Uchana 

Narwana 

Kalayat 

Hissar 

Hansi 

Fatehabad 

Bhattu Kalan 

Adampur 

70 
71 

72 

73 

74 

75 

76 

77 

78 

79 

80 

81 

82 

83 

84 

85 

86 

87 

88 

89 

Bond Kalan 

Bhadra 

Dighawa 

Satnali 

Kairu 

Jhumpa Kalan 

New subzt Mand: 

Safideon 

Dhamtan Sahib 

Garhi 

Subzi Mand: 

Dhanaun 

Baismand 

Narnaund 

Bawan; Khera 

Mundhal 

Sisat 

Badopat 

Purchase Centre 

59  Alewa 

60 

61 

62 

Ludana 

Hatt 

Muana 

63 Data Singhwala 

64 Sanghan 

65 Berta 

66 Mangali 

Mohamadpur Roh 

Dhanger 

Agroha 67 Talanwal
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Name of the Market Com- Sub Yard Purchase Centre 
muttee/Principal Yard 

90 Siswal \ 

79 Ratia 91 Old Grain Market 

80 Jakhal 

81 Tohana 92 New Subzt Mandi 68 Dharsul . 

69 Nanhen 

70 Tharwa 

82 Bhuna 

83 Uklana 

84 Barwala 93 abra 

94 Sarsod 

SIRSA 

85 Sirsa 95 Rama 71  Malekan 

86 Ding 96 Suchan Koth 

87 Kalanwah 97 Ron 72 Baraguda 
98 Odhan 

88 Dabwali 9% Chutala 73 Duydyanwali 

100 010 Mandi Dabwalt 

89 Ellenabad 101 TDwan Nagar
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APPENDIX B 

(Referred to in Para 3 of the Repoit) 

Income 

Heads - 1978 79 1979 80 1980 81 1981 82 1932-83_ 
upto 

3112 82) 

(In lakhs of rupees) 

1  Contribution from 45029 30659 35423 49822 343 30 
Market Commuttees 
under Section 27 etc 

2 Loans recoverable from 15276 964 30 38 26 06 21 13 
Market Commuttees and 
other 1nstertutions 

3 Subsldy/yrant tno 210 35 50 8 00 12 00 107 50 200 
from Central Gowt 
S FD A and other 
institutions 

4 5816 of construction 1509 2377 2000 1811 35 35 
material including 
advances 

5  Suspence Account 3120 991 074 61 56 1118 

6 World Bank P oject 398 85 96 19670 19763 23340 

7 Other income 99 41 10078 1 46 55 297 87 149 56 

Total 788 23 544 65 76060 120695 79592 

Expenditure 

Heads 1978 79 1979 80 1980 81 198! 82 1982 83 
upto 

31 12 82) 

(In lakhs of rupees) 

1 Pay 75 34 94 62 "0375 14247 12311 

2 Travelling Allowances 343 355 533 795 492 

3  Contingencies 28 06 30 21 40 32 54 57 3492 

4  Development Scbemes 39658 213226 23367 35675 31356 

5 Suspense Account 0 05 558 17841 21 39 12 38 

6 World Bank Proje.t 62 66 23188 21165 444 65 4 65 45 

Total 56612 59810 72313 102778 95434 
—_——— 

—_——
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